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Skri B. N, Mishra: We have dis-
cumed with Governments

Mr. Spezker: It 1s a suggestion for
action

Ilavestment in Private Industries

+
Shri Harish Chandra Mathar.
*14 { Pandit D N. Tiwary:
( Shri Halder:

Will the Minister of Planning be
pleased to state

(a) whether Central Government
have given any directive or advice tv
the State Government. regarding
mvestments i private industries by
the State Governments during  the
Second Five Year Plan ani

(b) what 13 the nature of the advice
and whether 1t has come to the notice
of Government that thus advice has
been i1gnored by some of the State
Governments?

The Deputy Minster of Planning
(Shri 8. N Mishra}. (a) Ye, Sir

(b) The State Governments were
advised that “as a rule loan assistance
to private sector projects should be
arranged  through the Industrial
Finance Corporation or other similar
wgtitutions” and even “if n  any
exceptional case direct asmstance by
a State Government s felt to be
emential no commutment of any kind
should be made without prior refer-
ence {0 the Planning Commission”
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In a few mstances, this advice has
not been followed and the matter =
being pursued with the State Govern-
ments concerned.

Shri Harish Chandra Mathur. Has
there been any exchange of views on
this subject between the Central
Government and the Government of
Kerala on the one hand and the Gov-
ernment of Rajasthan on the otaer
and if so, what are the wiew-puinta
put forth by them and the reaction of
the Central Government”

Shn 8. N. Mishra. In fact, 1. every
tase where such proposals have been
made, there has been an exchange of
views between the State Government
concerned and the Plannung Commis
sion So far as the views of these
State Governments, par‘icularly Kerala
are concerned they thought that
a lump sum provision should be
made for th1 purpose The view of
'he P'anming Commussion is that 1f
i any particular case any excep-
tional circumstance requires State
mvestment that should be referred to
the Planning Commission On thu
basis we have agreed to certain pro
posals of the Kerala Government and
also to certain proposals of the Raja.-
than Government

Shri Harish Chandra Mathur. Wha'
are the industries concerned ani
what 15 the amount that has already
been invested without the consent o
the Planning Commuission?

Shri 5. N Mishra: A separate ques
tion mav be put for that

Pandit D N Tiwary While
mvesting  money m privatc com
parues, may I know whether t
State Governments have taken the
permussion of the Planning Cummus
sion and if not, what <teps Plannng
Commussion propose to take against
allotung money to  thow § o
Which are those States whieh ' ae
done so”

Shri § N Mishra, It 1\ a very wide
question. The hon Member wants t
know how many State Governments
made such a reference But ‘he
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reasons for the Planning Comnussion
not approving them in some cases
were indicated 1n my reply itself I
do not know what exactly the hon
Member wants

Pandit D N. Tiwary. I want to
kaow whether m those cases in which
the Planming Commission did not
approve of investment of money by
the State Governments and sull the
State Governments did take shares or
wnvested money, the Planmung Com-
mission 18 going to sanction mone\
for those purposes or not

Shri 8, N Mishra, In some cases
where the State Governments invest-
e wiathout the prior approval of the
Planming Commussion, Yhe matter 1
being pursued In some cases earler,
when this matter was not sufficientlv
impressed upon the State Govern-
ments, some nvestments were made
they had made deep commiiments in
some earlier instances—about 4 years
back or so—and the Planning Com
mussion had to give thewr approval for
those cases

Shri Dasappe Is 1t not a fact that
many of the entrepreneurs are now
seeking the assistance of State Gov-
ernments to participate m the capital
for more reasons than one, viz, to
create confidence 1n the investing
public and also to get certain facili-
ties and concessions from the State
Governments

Shri 8. N. Mishra. In fact the point
of view of the Kerala Government
13—1 am )ust saying this by way of
llustration—that the Planning Com-
miussion’s advice did not relate to the
participation 1n the equity capital
But the Planming Commission's view
18 that anything that 1s sought to be
done by way of participation, whe
ther by way of equty capital or
otherwise, should not be done with-
out the prior approval of the Planning
Commiesion

Shri Bimal Ghese: I presume from
the hon Deputy Mimster’s answer that
there 15 no bar to participation in the
eguity capital provided the Planning
Commission's approval is sought for
Is that so?

i)

Shri 8. N. Mishra: Theoretically

that might be the consiruction put
upon it

Shri V. P. Nayar: May ] know from
which statute or rule the Planning
Commussion derives power to uwus
such durectives as lo prevent the in-
vestments of the State's own finances
in certain schemes in which they
want to invest?

Shri 8, N. Mishra: There 15 no law
whatsoever, but in the interests of
planned economy, that seemed to be
the right attitude

Shri V P. Nayar It s
that

Mr. Speaker, The hon Member
wanted to know if there 1s any law,
the answer 1s, there 18 no law I am
not gomng to allow arguments

Shri Punnoose: Is it not a fact that
in certain States Iltke Xerala indus-
trial development has been made
possible by Btate participation wn the
past” May 1 know why the Plan-
nung Commission takes objection to
such historical development in such
States?

Shri S N Mishra, So far as hu-
tory 1s concerned, one does not re-
quire to go into 1t at thus stage
Bat the view of the Planning Com
mussion 1s based on certamm sound
reasons One reason 1s that the
States do not seem to possess thr
apparatus which mav go into the
technical examunation of the projects
and 1t 19 just posmble that they might
incur loss The second reason 1
that there are financial institutions
established for this purpose, through
which this assistance may be routed
The third reason 1s that resources
may be diverted from the plan re-
sources that we have at the moment

Shri Ranga: Is 1t not the general
policy between the State Govern-
ments as well as the Government of
India that to the extent that the
.State Finance Corporation’s resour-
ces are adequate, every effort should
be made by the State Governmeni to

obvious
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encourage the local entrepreneur to
seck asststapoe from these Corpors-
tiang and not directly from the State’s
resources?

Shri 8. N, Mishra: That is what I
have mentioned It should be routed
through the financial institutions

Shri Kodiyan: In answer to an
earher supplementary, the hon
Deputy Mimister stated that the
Plannng Commussion has agreed to
certain proposals of the Kerala
Government in this connection May
1 know those proposals?

Shri 8. N. Mishra: Since the main
question did not specifically relate to
Xergle, 7 do no? have &) those
schemes just now

Shri Harish Chandra Mathur: Is 1t
a fact that those State Governments
which have tended to ignore the ad-
vice of the Planning Comnussion in
this matter are those where the mn-
dustrial development has been most
msignificant quring the last six or
seven years> May I know what
other incentives the Planning Com-
miszion 13 prepared to give for the
industries 1n those States’

Shri 8§ N Mishra, In the case of
Assgm, which 18 considered to be an
extremely backward State industrially
we have made an exception But the
hon, Member would redlise that if this
13 perrmtteq without any proper exa-
mination, there would be a lot of
competition and woomg by different
States and probsbly the advanced
States might get away with it

Shri Harish Chandra Mathur: Why
don't you trust the State Government
to that extent?

Shrt B. N, Mukerjee, May I know
i the attention of the Government
has been directed towards a report
In West Bengal that certain money
provided for the public sector for the
Purpose of setting up a fertiizer fac-
tory in West Bengal has been diverted
t0 & private capitalist, Birlas, and if
80 Whather this has been m conformity
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with the Government's mstructions
and desires?

The Minister of Industry (Bbhn
Manubhai S8hah): That i1s not g fact
There was no provision for a fertilizer
tactory in public sector in West Bengal
which could be diverted

Synthetic Rubber Plant at Rarelly

+
([ Shri Bhakt Darshan:
15 iShrl Osman Ali KEhay
Shri Moban Swarnp:

Will the Mimister of CommMerce and
Industry be pleased to refer to the
reply given to Starred Question No
1058 on the i6th December 1958 and
state the progress since made ;n set
ting up a synthetic rubber plant at
Bareillly (UP)?

The Minister of Industry (Shr
Manabhai Shah): There has been no
new development 1n the last two
months but we are expecting some
defimite proposals by March or April
1859
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